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to pensionary benefit.

List on 14.9.2001 for hearing.
The respondents may file written state-
ment by that time.

Vice-Chairman

List on 19;9.01 for hearing,

Vice=Chajirman

The matter pertains to granting of

pension. -The respondents are yet to file
written statement nor any p051t1ye

instructions are made known to the

Tribunal. List the matter on 12.10. ZOML

In the meantime the respondents may flie

written statement
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‘Haard ﬂr.B.C.Das. learned counsel for thoiz

applicant and Hr.A.Bab Roy. laarnad SreCelieSel for
the reapondante. '

nr,ﬂas submitted that the applzcant haa

not been gatt*ng pansion since 1992, In the maaﬂlhilo
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brothagsis balou 25 yaars ard is entitled to pansion,
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On the prayer of Mr.A.Deb Roy,
Sr.CeG.5¢.Cs case is adjourned to 15,2.02

for heﬁring.
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Hsard learned counsel for the parties.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 165 of 2001.

Date of decision : This the 15th day of February,2002.
Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Sri Sudam Kumar Das,

Son of Late Kamala Kanta Das

Village Phulbari Basti,

P.S. Narengi, Noonmati

District-Kamrup, Assam. Applicant.

By Advocate Mr. B.C.Das.

-versus-

l. Union of India,
Represented bythe Secretary,
Government of India,
New Delhi.

2. The Commanding Officer,
222 -~ Adv.Base, ORD - Depot,
C/0 99 APO

3. CDA Narengi,
Guwahati, Assam.

4. Treasury Officer,
(Pension Disbursing Officer),
Kamrup Treasury, Guwahati,
Assam. - - -Respondents

By Advocate Mr. A.Deb Roy, Sr. C.G.S.C.

CHOWDHURY J.(v.C.).

The payment of family pension is the subject
matter of controversy raised in this application; The father
of‘the appiicant late Kamala Kanta Das worked as Tailor
undér the respondents. At the time of his death the
applicant was nine years 6f age and his brother and sister
were infant. The mother of the applicant-predeéeased.the
father. The mother of the father namely Pramila Bala Das-
grand mother v}as the gurdian as ordered by the Distri_g:t
Judge,Kamrup. By order dated 29.9.1998 the grand mother of
the applicanﬁ was declared gurdian for the minor sons and

daughter in G.C. Case No. 74/88. The applicant was provided



family pension and accordingly he received family pension

from 5.2.1985 to 29.2.1992 a sum of Rs.28,32.00 vide

PPO/C/A0C/843/1991 dated 16.3.1992. It was stated in the

applicétion that the applicant in course of time’suffered
from psychopathic disease and on recovery the applicant
took up the pension matter with the authority on several
occasions. The applicant in his application also stated that
he was entitled to the benefit of family pension upto 2001
i.e. till the attainment of age of 25 years and thereafter
the family pension ought to have been directed in the néme
of his younger brother.‘ The applicant has moved this
Tribunal féiling to get appropriate remedy departmehtally.

2. The respondents submitted its written statement.
In the written statement the respondents have ‘fairly‘ and
clearly stated the facts. It was stated that payment of
family pension wasvvested7on the Treasury Officer, Kamrup,
Guwahati. The fixation'of pension as well as the extension
of benefits to the applicant upto the age of 25 years is
determined by the Principal PCDA (P) Allhabad. On receipt of
the ‘copy of the Originai Application, respondent ‘nQ.2
approached the Treasury Officer, Kamrup, Guwahati on
25.6.2001 for communicating the <clarification/statement
regarding discontinuation of the pension payment to the
applicant. Treasury Officer, Kamrup, Guwahati vide his
letter No. KTA/22000/1102 dated 5.9.2001 indicated that due
to the non-withdrawal of pension amount with effect from
1.3.1992 the same had lapsed/time barred as per para 159(a)
of Treasury Rule. Tfeasury Officer also stated that they
have forwarded the matter to PPO to PCDA (P) Allahabad for
necessary action. The respondent no.2 also written to PCDA
(P) Allahabad vide letter No. 109/Court Case/OA-165/13/Est

dated 15.9.2001 reguesting to grant time barred sanction for

Contd..
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the lapsed period and also to grant family pension the
applicant's vyounger brother- Sidam Kumar Das, since the
appliant had attained the age of 25 years. The respondents
statéd in the written statement that on receipt of
communication from PCDA (P), Allahabad, Treasury Office
could take the necesséry action.

3. Heard Mr. B.C.Das, learned counsel for the
applicant and Mr. A.Deb Roy, learned Sr.C.G.S.C. for the
respondents. |
4. From the materials on record it transpires that
the matter is pending before the PCDA (P), Allahabad. There
is no justification for keeping the pension matter pending
so long, such matter should not brook any further delay. Be
that as it may, taking into consideration the facts and
circumstances of the case the respondents are directed to
take appropriate measure for reéolving the situation at the
earliest, so that the dependents of the deceased - Kamala
Kanta Das get the family pension. More soO in view of the
hardhsip of the dependent family members & all the'
respondents are accordingly directed to take necessary steps‘
by approaching the PCDA(P), Allahabad for early disposal of
the matter. It is expected that the respondents shall take
steps expeditiously to release the family pension as stated

above.

With the observations made above the application

stands allowed. There shall, however be no order as to

(D.N.CHOWDHURY)
Vice-Chairman

costs.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3: GUWAHATI BENCH 33
AT GUWAHATI .

( An Application under section 19 of the Administrative
Tribunal Acts, 1985 )

Title of the Case ¢+ ORIGINAL APPLICATION No,
/ 6 5 /2001,
Shri Sudam Kumar Das I, Applicant.

-« Versus -

Union of India & Ors. covs Respondents.
I NDEX

sl, No. Annexures Particulars Pages
1, - - Application - i - 10
24 - verfication - 11
3, ‘Al Copy of Order dtd.

29,9,.,88 passed in

G/C Case No,., 74/88 12
4, 1 Petition No., 943/90 ¥3 - 16
5. ‘0! Order dtd, 21.1.91 16
6. D! Family Pension Book |7 - 19
7. ‘g Payment Félio. , RO
8. oL Doctor's Certificate 2

For use in the Tribunal's Office.

Date of £iling : 2.G.A00]

Registration No. s 6.4 /éfjg\@@/

Registrar,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENGCH ::

AT GUWAHATI ,

ORIGINAL APPLICATION No; / 2001
QG”‘
. J\q’/
L BETWEEN -
| {‘Vﬂ/\ : " S
Shri sudam Kumar Das, \ "’l} C\
] Son of Late Kamala Kanta Das, y ~
village - Phulbari Basti, ’W\f‘p
| P.S. Narengi, Noonmati,
District - Kamrup, Assam,
cooe APPLICANT,
- A D d‘ -
1) Union of India,
Represented by the Secretary,
j Government of India,
| Ministry of pefence,
New pelhi.
2) The Commanding Officer,
222 = Adv, Base, ORD - Depot,
c/0. 99 APO.
3) CDA Narengi,
Guwahati, Assam,
Treasury Officer,
( Pension Disbursing Officer )
Kamrup Treasury , Guwahati,
Assam, seeve RESPONDENTS ,
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2.

1) PARTICULARS OF ORDER AGAINST WHICH THE APPLICATION

IS MADE

~This application is not directed égainst
any particular order but is for direction to be issued

to the respondents for making the payment of the arrear

r———,

family pension that is due from 1,3,1992 to till date

and the benefit to be given till the applicant attains
the age of 25 years on 19.5,2001 as per the Central

Civil services ( Pension ) Rules, 1972,

2) JURISDICTION OF THE TRIBUNAL 3

The applicant declares that the subject
matter of the application is within the jurisdiction of

this Hon'ble Tribunal.

3) LIMITATION

The applicant also declares that the
application is within the Limitation period as has been

prescribed under Section 21 of the Administrative Tribunal

Act, 1985,
4) FACTS OF THE CASE
4.,1) That the applicant is a citizen of India

and, as such, he is entitled to all the rights, protection

contd... p 3.
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3.

and privileges as guaranteed under the Constitution of

India.

4.2) That the applicant is the eldest son of

Late Kamala Kanta Das, who at the time of his demise

was working as a Tailor in Ext., No, 1163 of 222 Adv.
/"——————__—- .

4.3) That at the time of the applicant's father's

death in February, 1985 the applicant was an infant of

e

about 9 (nine) years with his infant bribther and sistei:
T

having lost their mother prior to his father's death.

-

4 ,4) That your applicant states that after the
death of his parents his grand-mother Smti, Pramila Bala'

Das started looking after the infants left behind by her

,.eceased son.

4.,5) That the grand-mother smti, Pramila Bala

Das in order to be appointed guardian of the mm minors

filed a suit before the Hon'ble District Judge, Kamrup,
Assam for appointment of Guardian under Section 7 of the
i Guardians and Wards Act, VII of 1980 and whereby the suit
E was numbered as G/C Case No. 74/88,., The Hon'ble District

Judge, Kamrup, Assam by order dated 29,9.1998 was pleased

to appoint Smti, Pramila Bala Das the grand-mother of

the applicant as the Guardians of the minors and property

——— e en

contd... p 4.
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as per schedule in the application of the minors in the

instant case G/C Case No, 74/88.

A copy of the order dated 29.9.88 passed
in G/C Case No. 74/88 is annexed hereto

and is marked as Annexure = ‘A',

4,6) That after the aforesaid appointment of |
Guyfardianship it was detected that the age of the applicant
and his younger brother were wrongly recorded in the order
dated 29.9.88 passed in G/C Case No. 74/88, Subsequently
the Guardian Smti., Pramila Bala Das filed another petition
before the Hon'ble District Judge, Kamrup, Assam for |
correction of the date of birth of the minors which was
registered and numbered as Petition No. 943/90, The Hon'ble
District Judge, Kamrup, Assam after perusal of the petition
was pleased to pass an order dated 21.,1.1991 by correcting
the date of birth after seeing the birth certificates
granted by the President of the Gaon Panchayat from

(i) shri sudam Kumar Das 19.1.1978 instead of 20.5.1976

and (iiJ Shri sidam Kumar Das 20.5.78 instead of 19,1.1978,

Copies of the Petition No., 943/90 and order
dated 21,1.91 are annexed hereto and are

marked as Annexures - 'B' & 'C' respectively.

4.7 That the applicant states that his guardian

- Smti, Pramila Bala Pas had approached the authority for

contd...e.

i

Blsyrasigerccas,



5.

" the said family pension and whereby the respondent No. 4
registered the name of the #£4 applicant for the payment
of the family pension as per the rules and, as such, the
applicant was entitled for the pension till he attains
the age of 25 years, and after expiry of that period the
next child shall become eligible for grant of family

pension,

4 ,8) That the applicant states that as registered
by the Treasury Officer he was entitled to receive an
enhanced rate of &, 100/- per month and D;A; of Brs, XRI

Rs. 117,50 w.e.f. 5,2,1985 to 31.12,1985 and s, 265/~

per month and D;A; %:/170/- w.e.f. 1.i.1986 to 4.,2.1992
and thereafter at the normal-fate of Half Family Pension
of ks, 187.50 per month and D;A; w.e.f. 5.2,1985 to
19.,5.2001 that is till the applicant attains the age of

25 years vide PPO/NO/C/AOC/834/1991,

Copy of the family pension Book is annexed

hereto and is marked as Annexure - ‘D',

4.9) That your applicant states that the family
pensionlwhich he was entitled for the period from 5,2 .85
€0 29.2.92 of Rs. 28,532.00 ( Twentyeight thousand five
hundred thirty two ) was paid vide PPO/C/A0C/843/1991

by the Treasury Officer, Kamrup, Guwahati on 16,.3,1992,

contd ...



A copy of the payment folio dated 16 .3.92
is annexed hereto and is marked as

Annexure =‘g‘,

4.,10) Thét the applicant states that from May,
1992 he was suffering from disability of mind and as

a consequence he was under treatment and, as such, he
could not do the day to day life work as a normal being.
His guardian due to her age factor was also not able

to run from pillar to post in order to make the ends

of life meet. As a matter of 4 fact the applicant being
mentally unsound and Quaxdian being overaged could
pacify the authority for the continuance oﬁ the family

R N N

pension as they were entitled,

4.,11) That the applicant after reccvery from
his prolonged illness had approached for his arrear
family pension to the althority numerous time but he
being uneducated and poor his request always fell on
deaf hears, In this regard the doctor has also issuéd

a certificate that the applicant was under the treatment
with him and now he is physically and mentally fit. It
is further stated that the arrear which is due from
1.3.1992 to till date ard this entitlement of the
applicant will expire.on 19.5.2001 as he is going to

attain #the age of 25 years and as per the Central

contdesae
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civil services ( Pension ) Rules, 1992 -~ "In the case
of a son, untill he attains the age of 25 years" an?,
as such, the applicant prays that he should not be
i debarred from his previlege and right as under the

Rules from getting the unpaid amount,

A copy of the doctor's fitness certificate
is annexed hereto and is marked as

Annexure - ‘F',

4,12) That the applicant who is working in a
scooter guarrage is paid a mere sum of ks, 200/- per
month and his younger brother who too works in another
garrage earns Rs. 200/~ per month which cannot support
their livelihood further who has the devotional duty
to look after their grand-mother who is about 86 years
finds it difficult to face thelr day to day expenditure
in life. The applicant most respectfully prays before
Your Lordships that a direction may be issued to the
respondents and in particular to the Treasury Officer,
Kamrup, Guwahati to make the arrear payment of family
%&} pension as prayed for from 1.3.1992 to till date as
tge applicant will be eligible to the benefit till
19.5.2001, and after completion/expiry off that period
the next child shall become eligible for grant of

family pension,

contd.c. o
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4,13) . That this application is filed bonafide

and for the interest of justice,

f 5) GROUND OF RELIEF(S) 3

(1) For a direction to the respondents and
in particular to the Treasury Officer, Kamrup, Guwahati,
Assam to make the previous years family pension as due to

the applicant from the period of 1.3.92 tc till date,

(i1) | For as the terms of the applicants period
of pension ends as 19.5,2001 to clear all amounts till
then and as per what Civil Services (Pension) Rules 1972
then his younger brother may be entitled for the same till

he attains the age of 25 years.

6) DETAILS OF REMEDIES EXHAUSTED

That the applicant declares that he has
no other alternative then to approach this Hon'ble
Tribunal for redressal of his grievances,

7) MATTER NOT PREVIQUSLY FILED OR PENDING BEFORE
ANY OTHER COURT

The applicant further declares that he had

not filed anwy other Original Application, Writ Petition

contdeee
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9.

or Suit in respect of the subject matter of the instant

application has been made nefore any other court, authority
! or any other Bench of the Hon'ble Tribunat nor such

application, Writ Petition or suit is pending before

any of them,

8) RELIEF(S) SOUGHT FOR

In view of the facts and circumstances
stated above, it is most respectfully prayed that Your
Lordships may be pleased to admit this application,
call for the records, issue notice directihg the respo=-
ndents to show cause as to why therelieg‘s) sought for
in this application be not granted and upoﬁ heariﬁg the
pParties and upon perusal of the recogrds be pleased to

grant the following relief :

(i) To direct the respondents £0 make the
payment of family pension as entitled to the application
from 1,3,92 to till date,

(ii) To register the name of Shri Sidam
Kumar xas who becomes eligible to get the family pension
till he attains the age of 25 years after the applicant

completes 25 years.

(iii) Cost of the application.
contd...
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13,

¢iv) Ang other relief/reliefs to rich the
Applicant is entitled to and as may be deemed fit and

proper by the Hon'ble Tribunal.

9) INTERIM RELIEF PRAYED FOR

Pending disposal of this applieation
the applicant further praye that Your Lordships would
be pleased to direct the respondents to make the
payment of family Pension that is due since 1.3.92
to till date and register the name of the applicants
youndger brother for the Famidy Pensionary Benefits

till he attains the age of 25 years;

10)
This application is filed through
advocate,
11) DETAILS OF POSBAL ORDER :
IO I.P.O.No. : g6 (IZLS‘Z——K
II. Date of issue s 3; 2009
III, Issued from ¢+ Guwahati.
IV,  Payable at ¢ Guwahati.
12) DETAILS OF ENCLOSURES :

As states in the index.

VERIFECATION,..

aﬁ?%rsﬂ I LI



11,

VERIFICATION

I, Shri Sudan Kumar Das, Son of Late

. Kalalakanta Das, resident of Village Phulbari Basti,

‘ P.S. Narengi, Noonmati in the district of Kamrup, Assam
do hereby verify that the statements made in paragraphs
4,1 to 4.4, 4,7, 4,10 and 4.12 of this application are
true to my knowledge and those made in paragraphs 4.5,
4.6, 4.8, 4,9 and 4,11 being matters of records of the
case are true to my information derived therefrom which
I believe to be true and the rest are my humble submie

ssions,

I sign this verification on this the

j ‘i%*\ day of May, 2001 at Guwahati.

i

SIGNATURE
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I THE CENTRAL ADMINISTRATIVE TRIBUNAL

A

e e o QUWAHATT BENCHS: GUWAHATT ,-
s gy : _ -
o T sk . . .o '
) o {4 [
g b I 0. A. NO 165 OF 2001 ’g
O meiE } - 8\
~ } , . 4 &
. Buncly . P T .
: — Sri Sudam Kumer +Das

Sy

Vs

Union of India & Ors

IN THV MA ETER OF':

Written statement submitted by the
Respondents. »

- The Respondents beg to submit the written state =

ment as follows = ’

14i That with regerd tomtheustatement made”in,para_&‘_j’
1 df;the application, the respondent No- 2 begs to state

, thét the petltmaqeris deceased father was an enployee

of this depot. Due to the death of tha pvtltloneras

moth@r earlier than that of his_father,familympepsion )

wes granted by PCDA (F) Allahebed through PRO/No/C/ACG/

83+/1991 to the'epﬁlicant and Trewsﬁry‘ﬁfficér'Kamr&p,
_had made pcyment on 16.3. 1992, am@untlng to B 28,532@2—

(Eupeeq Lwenty eight thousen@ five hundred. thlrty two

Only). It is reiterated that payment of f?ﬁlly‘pen31on

amount to the ﬁetitioaer is vested on the Tree 2Sury

‘0111 cer Kanrup,uuwehctl.rhe fixgtion of pension as o

well as“the'extens1og_of benefits to the petitioner.

upto the age of 25 years is determined by primciplel
BCDA (B) Allshebad.

Contd....F/2




-2 -

2.  That fdfh 2t méy/bé’mddtioned that on receipt
of the copy of OA Respondent NO- 2 ‘approached “
Treasury fol?er,Kamrup,quW'h<tl vide letter No—1509/
Court case/0A-155/2001/6/BST dated 25 June 2001
S . S B
(Ppoto copy attd) for communicating the clarification/

ststement regarding discontinuafian‘of_pension payment

N to;the applicant. Ireasury Officer Kcmrup,Guwgh“tl,
vide letter NO-KlA/aOOO/1102 dated 5.9.2001 (Fhoto

copy attd) indicated that due to the non-withdrawel OI
pension amount with effect from f Ist Mercht1992, the

same has become lapse@/ tine b.rred as per para 159{a)
of Treasury pule.Further, the Treasury Officer vide

their ibid letter stated that they have forwerded the

. above mentioned PPO to PCDA (P) Allahebad for necessary
 agtion.As intimeted by Treasudy Officer nothing has

been heérd from_PCDA“{P) Allehebad so far.

3. That the Respondent No- 2 hed written to PCD4 (P)

Allzhabad vide letter Ho-1509/Caurt case/0A=165/13/Est
atd 15/9/2001 (Photo copy attd) requesting to grant

time barred sanction for the lapsed period and also to

grent,ferily pension to the petitionerts younger

brother Shri Sidem Kumer Des,since the epplicent had !

— N
‘elready atteined 25 years of age.d/

bo That‘thaBespcndeqt No- 2 begs to state that on rew .

ceipt of comminication from PCDA(P) Allahabad,neces

ssary action will be taken by Breasury Officer,Kamrup,

Guwahati.

: contd. LX) oP/B.
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5+ That with regards to the statement mede in

paras'a_and 3 of the application,it is stated that

-the matter relating to the}provisions_ofAthe Adminie

strative Act11985 and Rules mede thersunder, acfordingly

save (except)-what appears Therefrom, the Respondents

‘beg to offcer no comments.

6. That with regards to the statement mede in paras

L1 to 4.9 of the application, it is stated that the

game are metter of record, Nothing beyond record is

~admitted.

7. Thet with regard to the staterent made in para

4410 & 4.11, the Respondents bel to offer no comments.

8 That with regard to the first part of para k.12

of the application, no comments are offered. In connes

~ cgion with with stgtement made in the letter part of

the statement, it is ‘requested to refer to our pro-

.ceeding paras.

De That with regard to the statement made in para 44+.13

no conrents are offered.

10. That with regard to the staterent mede in para
5, it is reiterated that Treasury Officer Kamrup
Guwahati and PCDA(P) Allahabad, are the cdPetent autho-

rities to make payment of arrears and family pension and

fization of pension amount respectively, Necessary

correspondence have been mede with the ibid authorities
and after completimon of needful action, the applicants

prayer will be considered.

contd... P/
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11. Thet with regord to para - 6 in OA the
Respondents beg to offer no corments.

12. That with regard to para- 7 the Respondents

beg to offer no corments. These are metter of records.

{., That with regard to the statement made in para = 8.
| ané 9 of the application the Respondents beg to state
/'{:hat due to the non witl;araw.l of pendion w.e.f, Ist

/// Nhrchi1992,_the same heg been lapsed/time barred,as
per 159(a) of Treasury Buie. waever, the Treasury
Officet vide. letter No.KTA/ 206/ Techy/ 89+90/2001/750
dated 26/7/ 2001, has taken up the case with PCDA(P)
Allehebad. As reported nothing has been communicated
by PCDA (Pj"so_far. In case the PCDA(P) Allszhabad will
do the needful, the request made by the applicant
through para « 8 and 9 will be congsidered. |

~

VERIFACATION seavss
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[ gwi col M. Rajgepak
. Being authorised do hereby verify and declere that
the siatements made,in this written statement are true
to my knowledge,information and believe and I have not

suppressed any meterial fact,

And I sign this verification on this \’7_th

day of f’sm\wﬂ& 2007
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222 Agrim sthail Ayudh shandar
222 Adv Base Ord Depot “37
C/0 99 APO

1509/Court case/OA~165/ \(‘7/38‘!’ ‘ [5/ Sep 2001

"PCDA(P) . .
Drap adighat
Allahabad

COURT CASE OA 165{2001 PILED BY SHRI SK DAS
VS UVION OF INDIA & CRS

1.  Ref this depot letter No, 1509/Court case/0OA-165/2001/
6/BST dated 25 Jun 2001 zddressed to Treasury Off icer ,Kamrup,
Guwahati, Assam, and Copy forwarded to you amongst cthers, -

2. Tt is submitted that PPC No, C/A0C/848/1991 in respect of
skhri sudam Kumar Das was forwarded to your office by Treasury’
officer, Kamrup, Guwghati, Assam vide letter No. KTA/206/Pen/89-
90/2001/750 dated 26 Jul 2001, for doing the needful action
since the same hzs already been time barred  nd lapsed,

3. Also, the petitioner through the ibid OA requested to
grant family pension to his younger brother shri sSidam Kumar
Das since the petitioner has already attained 25 years of age.

4. please accord necessary time-bgrred sanction so as to
enable to make payment of arrears family pension to the
petitioner, Also please scrutinise the prayer made by the
petitioner in connection with the grant of family pension to
his younger brother shri sidam Kumar Das :

S please return the ibid PPO duly exanined by granting
time barred sanction for the 1zpsed pericd and also granting
family pension to the petitioner's younger brcther, Shri

sidam xumar Das, to the Treasury officer, Kamrup, Guwahati,
under tintimstion to this office, in case the same is in order,

6. submitted please,

) phatia )
1t Col
Administrative officer
for offg Commandant -

Copy to3=- ‘ ,ZQO{ /\%\ 0)

Treasury Officer

Kamxrup, cuwahati,
Assam, - for info please. Yau are requested to

make correspondence with the PCDA(P),
Allahabad,
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- Qeplabased . AT 8

222 ¢ ase ordnance depot : q)o\
'C/0 99 APO ' :

; 15069/ Court. Cue/0A~165/2001/ (z /EST b?\ Jun 2.001'

Treasury Officer, ; : /,\,4 '

Kamrup, Guwahati

Assam,
REQUEST FOR COMUITICATION OF CLARIFICATION
EGARDING DTSLOIH‘IMJAUEF OF PENSION PAYMENVg :
{5 ’ LY I‘iERFOF. .
" 8ir, b o
1, It is submitted that family pension in téSppct of Shri . ""

sudam Kumar Das, nomine«of deccased Kamala Ranta Das, an exe =
;gee of this depot vas granted by PCDA(P),Allahhnd vide
PPO C/A0C/843/1991, Accordingly,an ameunt of Rs 27,532,00.
(Twenty eight thousand £ive hundrad thirty two)only was paid
0 ghri Sudam Xumer DAs towards the family pension amount £or
the period trm $,2,85 to 29. .92 by your office on 16,3,19¢2,

2 ‘I'homnfter, the family pension amount could hot be dralm :
by the above family pensbponer due to hie unsound mind, as stated
~4dn the application, Now,the indl hes filed OA 165/2001 in CaT,

Guwahati, challenging the discontinuouce of payment of family
pension wef- 1,3,92 till datn.

3. In view of the ahove 5 you are requested to offer your

-comments immediately, so as to enable us to prepare parawise Ok
on the ibid OA,

4. . An early reply/action is requested,

Yours S8incerdly

N4

( M. Rajgopal )
- Col

- ‘ ol Commandant

Copy ‘tos= 9«‘\ o

DGOS (08-8C) ‘ . - . /)xi‘. ‘
MGO Branch o :
Army Headguarters i . /)'j\*c

DHO PO New Delhi-110011 Yor info please Army HQ Sig B/371B28/
03-8C(11). dt 12 Jun 2001 refers,

PCDA(P) Allahabad The preucribed age linit for availing/
onjoying family pension in rewpact'of
the ibid pensioner has alremly'been ..
expired on 19,5.2001.

o P/2ue
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The Pestitiogﬂr through the ibia oa mquested to grant fmu o

" pension to his. younger bIsther shri Sidsm Kumar Das.dince the
{.atitioner hag alxeady attained 25 yrs agée, Please ‘scrutinise

. the gaze and mplg to us fottm'ith fov preparation Of para:.
"w:l.se ccauuent.s. e

: w:lth ref to their 1etter No. Pay/34/
Confdl/OA Ko-165/2001 4t 8,6,2001, C

: Pleasa offer your comments in consu- -
-+ lLatién with PCDA (P)- Mlahahad. and

.1n£crm ug accotdingly. R

 cpa, ?uﬁqhgt;._'- -

VShr.;. ?u:unash Deb Roy, L _ -
st Case T .;": ST
Cut, Guwﬂsath S _‘_for Anfo please T ' R
o ' You ara recuested to obtain three

| CoL .- menths additional time from cxr,

ge. 41 . . ehy for subaission of paravise.
o E comments please, ‘ R
. \'
i
t kY .
i
1 i
j
.

e et ¢



